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Sir/ Madam/ M/s,

Subject: Wealth-tax Act, 1957/Letter - Letter 1 ‘ o

¥ ¥ “Ca,
vl

Sub: Renewal of Registration as-a Valuer under section 34AB of Wealth Tax Act-

1957 -Regarding-

With reference to your letter/application received in this office on 07.02.2024, it is
informed that your name has been registered u/s 34AB of the Wealth-tax Act, 1957

as valuer for the classes of assets mentioned as follows: -

Valuer for - Immovable Property (Other than Agricultural lands,

Plantations, Forests, Mines and Quarries)

1. Your Registration No.is VALUER- 12 /2024-25 in the Register of Valuers
maintained in the office of the Chief Commissioner of Income-tax, Ghaziabad. .

Your registration shall be effective from 05.12.2024.
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2. In this regard, it may please be noted that:

{i} The report of valuation shall be prepared by you in the prescribed form (inoluding
all required information and_ documents) as per Rule 8D of Wealth-tax (Third

Amendment) Rules, 1972 and ¢ the defalls of 2 t_e f‘h repor’m of valuation will be Kept
in a separate register and.wﬂl be produced before the underslgned whenever

required.

(i) The fee for the valuation of.

Wealth-tax Rules, 1957 and 5

shalf be issued by you and é

_'3. As per S_ectio_n_ 4ACC of

(i) Whenever you are co
lmprlsonment or ' '

. (iiyln a case where you are a member of any assocaatlon or |nst|tut|on establtshed in
“India havmg as its object the control, superwsnon regutatlon or encouragement of the ~
profession of “architecture, accountancy or. company secretanes or such: ‘other

profession as the Board may spemfy in this" behalf by nottflcatlon in the ‘Official -~
Gazette and found guﬂty of mlsconduct in professmnat capacxty, by such assocnatton_ i

i“or mstltut|on or

L "__(m) in any other case, you are heid gulity of m|sconduct by the Chlef Comm|35|oner of o

Income Tax in accordance W|th the procedure Iatd down in rule 8F and rules 8H to 8K

of Weaith Tax Rules,

You shall |mmediately after such convuctlon or, as the oase may be fmdlng, mtlmate '

the partlculars thereof to the Ch|ef Commlssmner of Income-tax, Ghamabad
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4. As per rule 8A(13) of the Wealth Tax Rules, 1957 notwithstanding anything

contained in sub-rules (1) to (12) you shall not qualify for registration as a valuer if.-.

{) You have been dismissed or removed from Government Services ; or -

{ii )You have been convicted of an offence connected with any proceeding under the

Income-tax Act, 1961 (43 of 1961), or the Wealth-tax Act, 1957(27 of 1957), or the

_ Glft tax Act '1958 (18 of 1958) ora penalty has been lmposed on you under c!ause (

| m) of sub—sectlon (1) of sectro

Y 1mprlsonment or‘

(v) You have been guitty of -mlscondu_ct in your profess_lonal capactty,”- - '_ S

-{a) In a case where you are a. member of any assocratron or rnstltutron estabirshed in -

- India having as its object the controi supervnsnon regulatlon or. encouragement of the
- 'professron of engineermg, archltecture accountancy, or company secretaries or such
other profession as the Board may specify i in hIS behatf by notlficatlon in the Offtmal
._Gazette, by such assoc;auon or rnst*tutlon or - S RS =

B __ _(b) En oase of \nolatlon of the condltrons wrrtten m 4(1)to(v) above you W|tl lnform the_. B

= : -'offlce of the Chlef Commrssnoner of tncome—tax, _Ghamabad |mmediatety rn ertmg

_' _:-':5 Whenever any penalty Is |mposed on you you shai! rnform the offzce of the Chlef _ ]

Commnssroner of Income-tax Gha21abad about the nature of penaity WIthln a month

as mentloned in the rule 8-A(13) of the Wealth-tax Rules 1957

’ '_.PageSo_f5_ o
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6. As soon as you accept job with Government/publlc sector undertakings or any non
-government employer you shall inform the ofﬁce of the Chief Commrssroner of
lncome—tax Ghaziabad. During the service_the Registration wiIl -be suspended and
durfng th|s perlod any report of Valuat|on W|Il be treated as v0|d The regzstratlon will

be treated as cancelled from the date of gettlng employment

N and in the process of your

8 It may atso be noted that'registration. under section .34AB of the Weatth-tax Act
B 195? as well as your performance shall be granted for three years from the effect:ve

date of regist at.oa anu in case or worauon of relevant provrsmns or: the above—

5 -._-mentroned condltlons or not fmdlng the performance satlsfactory, the reglstratlon may -

o ;_'_j9,_The apphcatlon for renewal of approval should be submltted at Eeast 60 days Rt

_f: : before the explry of the current approval

" MANOJ KUMAR GUPTA .-
. CCIT, GHAZIABAD
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Copy to:

1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.

161 g‘_;.“@%DG (System)-4, Income Tax Office, Vaishali, Ghaziabad for uploading in

departmental website.

3. The Income Tax Officer, Ward-2(2)(2), Ghaziabad for kind information.

Lo

lﬂ" il MANOJ KUMAR GUPTA
CCIT, GHAZIABAD
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